
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A.No. 3093/2002 

Monday, this the 8th day of December, 2003 

Hon'ble Shri Justice V.S.Aggarwal, Chairman 
Hon'ble Shri S. K. Naik, Member (A) 

1. 	 Uueii rUuiar 
A('T -' 	 1 \ M..-. 	4 A / mo 	 sria 	.' . 
s/a LateNarendra Dcv Sharma 
r/o 9-8, Old Police Lines 
Rajpur Road, Delhi 

Mohan Lal 
ASI (Ministerial) No.2439/D 
s/a Late Shri Shankar Dutt Sharma 
rIo H.No.75 
Police Station Geeta Colony 
Delhi 
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3. 	Satender Pal 
A('T (y 	 1 M  11% i1nit.er1ai; IO.'+)o/L? 

S/a late Mahohar Lal 
/_.. 	flI( 	 I. 	1 	I.r'. /u 	 iuC -. t uraiija, utr1 

(r 	 #.- . 	 .. - 	 "L.. 	\ tcy 	 L.II II 	tauuan j 

Versus 

Union of India 
through its Secretary 
Ministry of Home Affairs 
North Block, New Delhi-1 

r'-. ,e- 	 r O .0i 	r'- 1 I..  ri 	uirii 

through its Chief Secretary 
Delhi ereLartate 
5th leVel, "C" Wing 
IP Esta, D1i 

11 	 -; 	 .-..0 
P ol i ce rOi iCe 

Delhi, Police Headquarters 
MSO Building, IP Estate 
Delhi 

4. 	Deputy Commissioner of Police 
Headquarters 
MSO Building, IP Estate 
Delhi 

.Applicants 

Respondents 
(By Advocates: Smt. P.K.Gupta for respondent No.1 & 

Smt. Renu George for respondent Nos. 2-4) 

ORDER (ORAL) 

Justice V.S.Aggarwal: 

-17 tile 	vernment of I f'- ndia had appointed the 

1 Centra ray ornmission. In pursuance of the 

IL 
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recommendations of the 5th Pay Commission, the pay scales 

of the applicants, who are Assistant Sub inspector 

(Mi 	i 	 o 	 i 	 fixel) in Delhi Pli 	, hd b 	sed and 	dnistera  

.1- 	r--. 	A(It 	 PI\ / 	 TLs..-. 	1 4 	.-..-...,4- 	.,..1.-..-1 	4-I,.-.4- 
a 	• 	 - . 	applicants  	ur t.êr uu i.i sat. as 	a 

14-resul .0 	4-I.-.--. 	., 	4-4..-. 	4-i.-..-. 	s.- 	.-'.--.-. 	i.-. 	I.-..-. 	..-. 
L 	o 	.. 	 I Aa L. i.n, i.., 	1 	 ia 	 reuuuu 

-i-l.-.-. 	..-.4-4- 	L-...-.-4 	I-. 	 ..-1 	.-..-i 	,,. 	4-I.-.- 	r..-...,.-....-4- 	-. 
Ler 	 i 	1 u ru uy 	e uiai mn 

fill

Anomaly Committee. 	The Deputy Commissioner of Police, 

ll..-..-..-1.-.. s, -4- 	r'.-. 11 	'1 	1 	1t%1\4 	4-Is-.-. 	.s- 	 4 
naui-uai .ers, 	 un 	 , fl 	 eprenaiuii 

of the applicants and the report of the Departmental 

Anomaly Committee, suggested to the Ministry of Home 

	

heffi 	 a 	 f he persons, 	iketha 	he pay 	l 	tAars t 	t  

applicants, deserve to be revised. in the said letter, 

it was suggested that revision should be in the pay scale 

higher than what we have referred to above. There was a 

reference that it should be in the scale of 

rr r rl_- .i r\r\U 	
r / 	L-.- 	.,., IHQ.-,4- 	-....- 	L-....-i 	I-...- 	.—.-...-. 	..-i.-. 	.-..-4 	..-.,-I 	-1-..-.. 

i.— -ir 	 s i 	a 

	

- 	4- I- 
.L-U 	\

4. 	- 

	

. 	4i.- 	 - 4 
a I 	 Li  , 	-. 	 - 	-. ua _4-_ 	1 	- 	-- 	-  

.j 	...-s4 	.-I..4- 	._1 	I A /4 	4 	I\' 	• Is.. - .-.Js- 	is 	Is.. 4 
iiugneu 	uC r 	ua Leu 	I 	 • I • iju. 	WI I 

.-4,...-...-._I 	-.1.--.. • 	-C..-..-- 	

Ing 

4-Is...-. 	..-..-.I...-. 	.0 	.C.-..-..4 144-5.. 
I 	JI LJUUi..0 I.J IL)W i ut 	 ar 	Oi 	au t 	i..y . 

"I am ircd o reer o the t  
.4-4..-.... •.44-Is.. r1lIr\.-. 1.--.I-4-.-.- 

,uI I 	5puiiuCrii.... 	Si.. i; 	WI L.II rrR( 	II..LI 

II 	I C4 /r'r, 	TT 	(rIIIr.\ 	-.4-_..-.I 	4-I.-..-. 	4 )4-L.S 	I,. 
iO. Iuuul/Is...r\J.J. 	rnj uaLu 	i..ii .ju1 

4-Is-.-. ..s. 1.4....4 .s-44-..4 ...Is. .. 	...s-4 	.4-.s 
i 	uli 	i.ii 	Uujui.. u 	u auOvC allu 	i..0 
say that the matter has been examined in 

.14- 	4-. 	••4t'-. 	'.s-4 	4-..-.. 	..... 	r- 
.u, iSu La i.. ui i 	.,r 	lii 5 i...i y 	u 	Finance  
(Department of Expenditure). 	It is, 
Is- 	•., 	S, 	 •.s4- 	...0 	4-1s.. 
1oe 	, 	 i... r 1u 	. 	i... 

S-S-S.--- 	 ..,4.-4- 	.C.-. 	-...4.-.4 	..-. 	4-Is-.-. 

	

esei..ai... IOII It..... 	ur 	1on 	I.,II1 
scalepay 	1 	.—.--. .1-4 ..-.-.4- 	-.s-_.--s&--..-1 4-.-. uuU tu IIJL LJ 	 Lu. 

a he above  i i 	 thtt2. ts requested  
44 s-#1 

	

i n 	may 	 I4- IIaL,u to
-  4-.-. 	4-.- r—p sn4t.aL1un 

2. 	Learned counsel for applicants has contended that 

since the matter had been referred in terms of what we 

Is-ssss 	.s-...._44s"s-si 	s-...•.._. 	4-L.... 	l'....s-ss4- 	...-.4.1 	A,.s 	.-s1,, 	44-4- s- 

iav 	ini I i., i ut 	u above, 	.r 	L1paI LmI I 	I tU luma I y L.LJIIIIII I L. 
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should have been constituted to consider the same, and in 

support of his arguments, learned counsel relied upon the 

Office Memorandum No.19/1/97-JCA dated 6.2.1998. 

3. 	The 	petition 	had 	been cont 	basically 	by 

respondent No.1. 	In the reply filed, 	it has been pleaded 

that 	after implementation of the recommendations of 	4th 

Central 	Pay Commission, 	the pay scales of the 	Assistant 

Sub 	Inspectors 	of Delhi 	Police had been placed 	in 	the 

scale 	of Rs.1320-2040/-. 	The 5th Central 	Pay Commission 

did 	not 	make any recommendation for upgradation of 	the 

scale 	of 	pay 	attached 	to the post 	of 	Assistant 	Sub 

Inspector 	in 	Delhi 	Police. 	Accordingly, 	their 

corresponding pay scale was fixed at Rs.4000-6000/-. 	The 

Departmental 	Anomaly 	Committee 	of 	Delhi 	Police 	had 

. .__._l 	•4-I. 	 4-4- 	 that ma 	er 	and 	uurvu 	a 	per 	the 

anomaly 	in 	the 	pay 	defined by virtue 	of 	the 	Office 

Memorandum 	issued 	by 	the 	Department 	of 	Personnel 	& 

Training 	dated 8.2.1998, 	an anomaly did exist in the pay 

scale 	of 	the 	post 	of Assistant 	Sub 	Inspector. 	The 

Assistant 	Sub Inspectors of Delhi 	Police had suffered 	a 

direct 	loSs 	of Rs.34/- per month. 	The 	representations 

and 	the 	recommendations 	of 	the 	Departmental 	Anomaly 

Comm 	had 	been 	considered and the 	same 	had 	been 

rejected. 

4. 	It is on these facts that respondents defend the 

impugned order, which we have reproduced above. 

5. 	In the facts of the present case, it is patent 

that on implementation of the report of 5th Central Pay 



t 

ta 	saCommission when the scale 	h pplit hd  been 

fixed at Rs.4000-6000/-, their pay was reduced by Rs.

permonth. This fact is not being controverted. 

6. 	The 	ffice Memo 	toO 	 f . . 	dd 	621998oes refer  

such a situation, it clearly provides that where the 

Departmental Anomaly Comrnttee receives the anomaly 

he Secretary, 	aff Sie or otherwise, it w llthrough t 	 t 	d  

dispose of the matter. In the present case, the matter 

	

to 	4l 	nomaly  been rferrd as noth 	 m  

.-J 	 ii 	 ......J 	4-I...... 	. LiLimm I 	 1 n 	au 	 o .4 1. as Pa5u 	mpu1 

order, which we have reproduced above. 

T4 	 4- 4..... 	 1-1.s.,# ..-..-.4. 	is, -4-I.,..-. 	,..##,....-. J. 	 .. 	om- ia I..-. S 	ai 	.., 	 n 	- 	m 1.. LI 

was 	

: 	
° .:e1ed 	 :om : 

Lumilil t 	, 	bu . dsp te 	r 	 edu.. 	i i 	pctj 

.,_..,_i__ 	.... 	4-I...-. 	,...I,_..,_ 	4... 	..-#L-...-.,,4- 	 .4-I......4- 	S5-S•S+• Li 	 LiQn L, 	W i 1.I IUU L 	L..LJI I 	I UI 	lJ 	L1 iC 1., 	 I. 

4-I...-. 	.. 	-.- 	 4. 	_4 	II.-. 	I.. 	..4..-. 	4-... 	....4.J 	4-I.... the 	wi on 	I 	4.In 	P' PUaI.Cu. 	 auu 	i,IiQ 

#I...-. 	T 	-.....-. 	1 	..... 	.....-.4. 	......-. 	...-.... 	-..--..-.#.......... 	-. 	4..-. r UUIIa 	 ii o.iiy u I 	 aS 	iia pay 

scale has to be given and how the matter has to be dealt 

Thi 	i 	i 	i 	iti 	hha 	s wntewith 	ss for the reason t  

domain of the concerned Ministry. But the sequence of 

events, which we have referred to above, clearly shows 

4.1,-. 	.4- 	#L..-. 	.-.., 	.-.. 	4-i...-. 	 ...1 4.....-....#... 	I.. 	.-J 	I.. P0.) 	Lii 	 app i i L..0.i L. 	i IaL4 	I 	I 

non-s -' .-J.....- 	1..-.,.4 	 ....-4 	-. -. ........ 4- par II I 	LJrUI 	I IQU 	UI I JaSU 	IU 	r 	'/0.I IL.. 	I 

	

'I.. 	- n 4-i.-h. 
1..II 	 IiIaiIIIr 	pi 	L..I I L1U 1., wi 4-   

r 	 4- 1- 	.-..-.4--4#-4........ 	- 	.-.1'l-......-,.,.i 	 4- I..... 0. 	 reu I L.C1.I IL, I) 	I.,I I 	 I L 1 UI I 	iS a i i LiWU 	0.1 IU 	LI 

-. 	_-1 	 J...'. 	. 	--., 	 I.i. 	..i- 	.-. 	4- 	4-I.. ..-..-.4,...... 4.-. 	4,... Im.ureu 	Oi UI 	iS 	uasiiu. 	VV 	UIrcL. 	rspoIlUlII., 

re-consider the matter in accordance with law. 

C V.S.Aggarwal 
Member (A) 	 Chairman 

/ 
/ Su; i ...... i iI  // 


